IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

Q.A.NO. 56 of 1994,
Be tween Dated: 6.3.19?6.

Vv.Muni Rgja reddy . e Applicant

And |

1. The Eivisional Railway Manager, South Central rRailway,
Guntzkal, Ananthapur District.

2 The‘,cnior Divisicnal Personnel Officer, South Central
railway, Guntakal, Ananthapur District. ‘

e Respondents

Counsel for the Applicant : Sri, P.V.S.S5.5.Rama Rao

[

Councel for the Respondents : Sri. C.V.MallarReddy, sC fo
: Railways. |

CORAM: ‘ i

Hon'ble Mr, R.Rangarajan, administrative Member
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]
Hon'ble Sri R.Rangarajan, Member (Administrative) )

e applicant in this 0A was promoted as ASM

in the scale of R$.330-560 from 22-3-1970, He was further

promeoted t

o the grade of Rsg.425-640 by order No.G/P.676/

i/6 dt, 1@.6.1979]{Annexure-2) with effect from 1-1=1979,

But, it i
scale of

1-5-1980,

stated by the applicant that his pay in the
5.425-640 was fixed only with =2ffect from

The contention of the applicant is that he was

fixation
by him in

applicant.

ad to be done on the basis of the pay drawn
the lower grade on that date. Further the

was promoted to the grade of Rs.455«700 with

effect frém 1-8-1983, Even in this grade his junior

‘as drawi

2 H
authoritcie
pay fixed
time of hl
hence hisa

stage of T

3. Tt

the aqtio

g more pay submits the applicant.

nce, he répresented nis case to the higher

s. But, the respondents had replied that his
at Rs.455/- in tle scale of Rs.425-640 at the
s promotion was found to be incorrect and
pay was correctly brought down later to the

s5.440/- in the grade of Rs.425-640,

is 0a is filed praying for a declaration that

of the respondents in not paying the pay of

RS5.545/~ which is revised from time to time like that of

his junioxys viz. Sri J.Anjaneyulu and 3ri R.Balanarayana

as illegal
Articles 1}

a conseque

, arbitrary and against the provisions of
4 and 16 of the Constitution of India and for

ntial directions to the respondents to revise

L3/
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nis péy like that of his juniors-viz. Shri J. |

e
(%]
.

AnJan@yulu and Sri R, Balanarayana from the date

on whi Lh they were drawing thes s=1d pay and also |

; |

for pa#lng the arrears to him, ;
|

. : |
4. | The applicant when promoted as ASM in l

the grade of Rs.425-640 has been fixed at the stage]

. l
of Rs.éka/- by the revised fixation chart following |

the rul% FR-22 C. As he was drawlng a pay of |

Rs,416/4 as on 1.1.1979 in the grade of Rs.330-560 |

one 1ncqement of Rg.12/~ was added to that pav
) | o ~wwess pay was arrived at Rg.428/-

|

l

l

As therelis no stage of Rs,428/- in the scale of l

Rs.425-640/~ is pay was fixed at Rs.440/-. It is |

stated Emr the respondents that the pay was erroneouslly

fixed eaﬁlier as Rs.455/- in the scale of Rs.425-640

wnich was revised to Rg.440/- as per FR 22-C, Even
after revlision no show-cjuse notice: has been issued

|
l
l
l
l
l

to recover excess payment, if any due to revision, |

. l
Hence, itlis not necessary to deal further in this
|

connectidﬂ. If any excess recovery 'is sought to be

made, the lapplicant may represent his case to the l

|

concernad Py suomitting a representation.
. | |
5 Th? next contention of the applicant is that

he should ﬁe fixed at Rs.545/- like that of his |

|

It is not clear in which grade his opay’
l
should be qixed at Rs.545/=-.

juniors,

Whetheq it is in the

o i

grade of Rs.425-640 or in the grade of Rs.455-700 if

such a Stagk exists in those pay scales. Hence, no !

I
definite direction can be given 1in this connection. i

|
| coott/= |
l
| |

| | l\/
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6. H’wever, the learned counsel for the applicant
submits th#t his juniors viz., S/Shri Anjsneyulu and
R.Balanarabana are drawing more pay than him, It is
not possible te £ind out from the averments made in
this OA whether his juniors are really drawing more

pay than lim and if so in what grade and for what
reasons., {'J.':lt LAt -

in para—g'of the replv statement, submit that his

% NN )
juniors who ase drawing more pay than the applicant
have been| brought down. In view of this assertion
by the lemrned counsel for the respondents, it is

suggested that the applicant may submit a suitable

~smrocantarion to the concerned for redressal of

his grieiance if there is 3 ¢ase IO Iltiwt wvv ~wop
his pay on par with his junicrs,
) . . , . .
7. In view: of what is stated above, this OA is
A o
disposged oﬁiwith liverty to meke a representation as : .

mentionedl in para-6 supra. NoO costs.

( . | { R.Rangarajan }

/ Member (Adinn. ) 1
Dated 6th March, 199%96. ' ¥
’ Dictated in open court, ’M@jﬁj 3“*'
. E p 2,
'Spr/Grh[ Dy. Reglstrar{Judl.)

cepy to:- )

1. yThg_- Divisional Railway Manzger, South Central Railway,
Guhtakal, Ananthapur District.

2. The -Senior Divisional Personnel Officer, South Central

Raﬁlway, muntakal, Ananthapur District.

One cony to Sri. P,V,5.5.5.Raméd RO, advocate, CAT, Hyd.

ore copy to Sri. C.V.Malla rReddy, sC for Rlys, CAT, Hyd.

O#e cooy to Likrary, CAT, Hyd.

. DOne spare coOpy.
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IN THEZ CENTRAL ADMINISTRATIVE TRISUNAL
HYSERABAD BEINCH HYDIRMEAD.
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